BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
IN

ORIGINAL APPLICATION No. 246 OF 2020 (87)
(THROUGH VIDEO CONFERENCE)

IN THE MATTER OF:

Tribunal on its own motion

Suo Motu based on the news item in
Dinamani Newspaper, Chennai edition

Dt. 02.11.2020, “Vaiyavur and Nathappettai
Lakes: will become a bird sanctuary?’

...Applicant(s)
Versus

1) The Secretary to Govt. of Tamil Nadu,
Department of Environment,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu — 600 009.

2) The Principal Secretary to Govt.,
Public Works Department,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu — 600 009.

3) The Additional Chief Secretary to Govt. of Tamil Nadu
Revenue and Disaster Management Department,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu — 600 009.

4) PCCF (Head of Forest Force)
Department of Forests,
Panagal Maaligai, Saidapet
Chennai — 600 015.

5) The Chairman
Tamil Nadu Pollution Control Board,
No. 76, Anna Salai, Guindy,
Chennai, Tamil Nadu — 600 032.
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6) Tami Nadu State Wetland Authority,
Rep. by Member Secretary,
Panagal Maaligai, Saidapet,
Chennai — 600 015.

7) The District Collector,
Kancheepuram District,
First Floor, Collectorate,
Kancheepuram — 631 501.

8) District Forest Officer,
Chengalpattu Division,
5/9, Varadharajan Farms,
Vandavasi Road, Kancheepuram — 603 501.

9) The Commissioner,
Kancheepuram Special Grade Municipality,
Annai Indira Gandhi Salai,

Kancheepuram — 631 502.
...Respondent(s)

REPORT OF THE COMMITTEE ACCORDING TO THE ORDER
OF HON’BLE NGT (SZ) VIDE ORDER DATED 17.06.2021
IN O.A. NO. 246 OF 2020 (SZ)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BEN CH, CHENNAI
IN
ORIGINAL APPLICATION NO. 246 OF 2020

Report of the Committee according to the order of Hon’ble NGT (SZ)
vide order dated 17.06.2021in O.A. No. 246 of 2020

Hon’ble National Green Tribunal (SZ) order dated.17.06.2021 in OA

No.246 of 2020 has given the following directions in Para No. 8.

“The Committee is also directed to revisit the question as 10 whether there

is possibility of creating mounds and planting trees so as 10 attract more birds

and convert the same into a bird sanctuary over a period of time considering the

fact that it is having a larger extent of water spread area (nearly 260 hectares)

and there was no case for the Committee that water will be available only during

rainy season alone. If this can be converted into a bird sanctuary, what are all the
ay also be

steps to be taken and what is the probable cost of this purpose m
Nadu has

mentioned in the report. It is also noted that Government of Tamil

sanctioned funds for eco-restoration of water bodies in Chennai and one of the

objective is to attract birds.”
As per the direction of the Hon’ble National Green Tribunal (SZ), the

District level Wetland Management Committee, Kancheepuram was convened
under the chairmanship of District Collector, Kancheepuram on 05.07.2021. The
Committee has discussed about the directions of the Hon’ble National Green
Tribunal (SZ) order dt.17.06.2021 in OA No.246 of 2020 regarding the creation
of mounds and planting trees at the center of the lakes to attract more birds and
declaring it as a bird sanctuary in future.

The District level Wetland Management Committee, Kancheepuram has
decided to send proposals for the above works to the Government for getting
order and to carry out the works after the receipt of the order. As at present the
bird count is below 1000 during the month from October to January, the
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committee has decided to take action for the declaration of these lakes as bird
sanctuary in future after the completion of eco-restoration works by enriching the
biodiversity factors for attracting more than 20000 birds.

It is respectfully submitted that the report is filed before the Hon’ble
National Green Tribunal on behalf of the Principal Chief Conservator of Forests
and Chief Wildlife Warden too.

The above facts are submitted before the Hon’ble National Green Tribunal

for consideration.

w

District Forest Officer,
Chengalpattu Division,
Kancheepuram.



Item No.09:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.246 of 2020 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Suo Motu based on the news/i m {in
Dinamani Newspaper, Che& aj

Dt.02.11.2020 gihiyavur andN at};ap ettai ‘
Lakes : Will bé€Oome a bird s

' Versus
: Govt. o¥ IIlamllgadu, I

plicant(s)

For Applicant(s): ‘ ” T

For Respondent(s): S
Dr V R. Thlrunarayanan for R1 to R4 and R6
to R8
Mr. C. Kasirajan through Ms. Ashwini for R5
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1. As per order dated 12.02.20212, this Tribunal had considered the status
report filed by 9" respondent dated 07.02.2021 received on 10.02.2021
which was extracted in para 6 of the order and also the report of the Joint
Committee received on 10.02.2021 which was extracted in para 5 of the

order and then passed the following,g der:

Wb

ATDEE

7. It is seen from the Joint é«"" mitiea, repbrt that both these lakes are
manmade lakes. As far as Va np,;{/, lakgsis concerned, it is having an
extent of 79.40 Ha with commanhavarees

report that the water is availabl =to‘/

As far as Nathappettai Lake is concerhes
and there arcwut 50 enckoachments’and the ent“c:ncheepuram
municipalgim age is let intouhis-tank ough Manj r Kaikal 01ft
of whi#alo is treatg‘ddmgew the ST j

¢over, Kancheepuram municipal garbdge

€

jed, Yt is having an area of 180 Ha

is p, foreshorg of thi all the chem™e
mi mk water an not filfor drifiking purpose.
8 entioned in the Joint Committee report that
S

, tw birds-visit tw

d
8. ; J€
umbey ofybWds is very less and conspicuous only durmﬁz.
1gler '
d

p
n )
“ 1 ary). So, according go the committee whi

e t, there is no

ly with the

‘ : taken to block
those outlets into the candl so that the dischar@€ of untreated sewage into
the lake can be prevented. But they: h??vq\r_mt -mentioned in the report as to
how much time they require for rectifying this issue. They have also not
provided any method by which it can be temporarily dealt with in a
scientific manner, till permanent solution of establishing a new STP and
also calibrating the present STP with modern technology to meet the
requirements. .

11. When this was pointed out, the learned counsel appearing for the local
bodies submitted that it may take at least two years. Allowing the water
bodies to be polluted for such a longer period cannot be allowed. They
must come with a proper action plan as to how they are going to meet the
situation with a short term as well as long term measures to keep the water
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bodies clean and free from pollution and encroachment.
hing as to how much time they require

12 They also did not mention anyt

for removing the encroachment as well. Though the report says that the
water samples have been taken from both the lakes, they only produced (he
water analysis report of the Nathappettai Lake alone and it was mentioned
in the report that they are awaiting the water analysis report in respect of
Vaiyavur Lake.

13 It is not mentioned in
ground on the shores of
protected and whether there is any p
and percolating into the lake 50,45 10,
14 So under such circumsta
the Pollution Control Boar

the report that what is the status of the dumping
these lakes, whether it has been properly
ossibility of leachate being caused
staminate the water in the lake.

: ”k?sﬁry to get further report from
e’ implementation of the Solid
_ ntenance and disposal of the
solid waste that is being generatédy tarea and whether the directions
\ &Green Tribunal, New Delhi in
C} plied with by the municipality.
ed 10. Submit g'report reg the steps

15.The Commig@@s also dire
taken for emoVal of encroachmentsi f the water bodtes m tioned
and als o the

s tdjgen to preﬂﬁ’tfiiﬁch&ﬁét of untretigq
dWhat are all the megs taken fO

45 so as tolimprovesthe gkt ofd

ant and also for maintenance of the water bodies etc:.

/ ondent. i, directed toWara %
g § he lo and slgo‘?t {erm stor
untreated sewage into._the water bod

'%ing caused t{o’lh"éfwz'r ality in the lake

¢ 103.2021 for ¢

o9 t' )
qefo time by
tification dated

3. When the matter came up forwflearlngtoday Dr. V.R. Thirunarayanan

08.06.2021.

represented respondents 1 to 4 and 6 to 8, Mr. C. Kasirajan through Ms.

Ashwini for 5™ respondent.
4. We have received the report submitted by the 9" respondent the

C . .
ommissjoner, Kancheepuram Municipality dated 20.03.2021, e-filed on
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22.03.2021 and received on the same date which reads as follows:

Report Filed by the 9" respondent

I, R. Maheswari, Wife of Anandraj, Hindu aged about 39 years, Working as
Commissioner, Kancheepuram Municipality, Kanchipuram, do hereby
solemnly affirm and sincerely state as follows:-

1. I am the Commissioner of the Kanchipuram Municipality, the 9h
respondent herein and well conversant with the facts of the case from the
connected files. -
2. In continuation of the repfrtjiléd-anithe O.A. Dated 07-01-2021, the
further facts as below are sub Hitieds

7 [
3. The total number of houséi thal

SYaA% ) ; ; .
“wereyfound to be discharging their
the had been issued notices to stop
ai (Channel) that in turn leads to
-

the Nathapettai Eri.

Op:{th ir discha d also ensure
heir<awndpremises. Afie edpiry of the
step ofxenf@rging-the said di 0 s wegeinitiated

D00/ as the

time grdnged, the ne

and the yahouseholds were imposed with penalhQ/%Ga
3. -03-2021, 22 seholds have remitted the fing
sa

i 19 Sensitize the households to stop their discharge is\Dg
ok on qddily basis.

4. They werea”n 15 days "“z
that they l stciSeptic Tanks i7"

al WeLgs f0d
etly into-the Manjaliee” Kalvalavere pigged
drive /o stop the discharge diskah '

menced in the-secqgd week of March 2

carried out de/ with the se

Steps of installing
) 7.50 Km., 2.00
.50 Km., and wi@pg boards hav also been

of 200~Meters of Fencing have been erected in
sensitive six places. S
9. A total of 600 Meters of fencing are proposed to be erected to
permanently to prevent the dumping of solid wastes in sensitive places. This
project is being carried out through the CSR obligations of the Registered
Companies and the said work will be proceeded with on the completion of
the election.
10. Solid Waste Management Plant: The Plant is situated near the
Nathapettai Eri at a distance of 1.20 Km. and the same is a self contained
plant and the discharge of leachate is reprocessing into Bio-methanatation
plant. The said SWM facility is undergoing Bio-mining for removal of the
legacy waste, which was started in the month of December 2019. The

Grills acros. han, ‘
Km, 2.50 Km., 3.00 Knigge
installed. At present a tota

’ oismm?
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31.12.2021.
robable date completion is 0 Km. and there is no

dist om the SWM centre to the lake is 1.2
1L The debebll kind of discharge reaching the lake and

sibility of the leachate or any
5Iosso thert:ar{: no channels leading from the SWM plant to the lakes.
12. The Solid Waste processing facility and the Sewage Treatment Plant
have the Consent to establish issued by the TNPCB. The STP has been in
operation at its planned capacity from the year 1978. For the added areas

that have been included in the year 2011, the DPR for the Renovation of the
areas and for increasing its

STP and for installing networks in the added
capacity has been prepared at the outlay of Rs.243.00 Crores and it
awaiting for the Administrative ‘jguy /70
13. Implementation of the Solid. Wa te.) Qna ement Rules, 2016

The Report dated 07-01-202: ’}1 Q/ has set out the manner of

Tatd
implementation of the Solid ,‘» "::?z?nent processes and it is prayed
that the same may be read as pa a df :

| of this Report.
Long Term Plan for preventton

Iiar e of Sewage:
. Implementation of the renovaao ﬂn gﬁcatzon wor

STP in Natha as well as the- creatwn of the networ
Rici, zty are bemg implementédand the same

Sarigtion. OnWﬁg”"fha Administ "

f the existing
e added areas
stage of
n, the

}
‘

a
et ¢ ‘,/, nels that flow to the Nathapettai lake, was appg
tober 2020 and they have 1dent1f ed 18 inlet chan

*been proposed N T
ﬁ and a DPR for the establzshment of the ”
6 Cro 0 This proposed ‘STP@§s iygdependent from i

ape

al.
s r Sewage outﬂo
' @arge of the Se

insisting u he
carrie x 9, d

2 Setting up o t\' _ oxXP r‘nd suitable sites
for setting *ch itk fitweolleatioy ojﬂzge is being
explored. Due to thick es gential developme (W11 is feasible for only few
areas to be served by such commumty“T anks.

3 Imposition of fines on the houses that do not stop their discharge is being
imposed and at the first instance Rs 500 has been imposed and the houses
that do not comply with the said requirements will be imposed fines on a
monthly or weekly basis till they stop their discharge.

Encroachments on the Nathapettai and Vaiyavur Lakes:
The said lakes by themselves are vested with the Revenue Department

and the Public Works Department. The encroachments on the lakes have to be

removed by the Public Works Department. The Vaiyavur Lake is in the limits

10 .
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of the Vaiyavur Village Panchayat. As and when the PWD takes steps to

remove the encroachments, the Municipality will render its help by providing

Men and machinery for the eviction process on the request of the PWD.
J In the foregoing circumstances it is prayed that this Honourable
Tribunal may be pleased to accept the above and pass suitable orders and

thus render Justice.

Commissioner Kancheepuram Municipality

iheyr ha

e done some work regarding

5. It is seen from the reports Hia

S M:‘ \ <
plugging of sewage discharge 'g%; ﬁ%vening within their area and they
rks glc&cus also mentioned that regarding

il @ \:‘
. "oing;gnining, it‘b completed by

243 crores. It is also mentioned that the'e
-—wr W I
moved by the Revenue Department andd

_

vs;;- vﬂel it appropriate

to the proceecmgu

to suo motu implead the \/aiygyyf Yi}lagc'tPanchayat represented by its

Secretary as additional 10™ respondent.
6. The office is directed to carry out necessary amendment in the cause title
and issue notice to the newly added respondent by email and also by

registered post immediately along with the newspaper report, gist of suo

! el

Chengalpattu Division.
Kancheepuram-631501



motu proceedings and earlier orders and the copy of the report submitted,
so as to enable them to file their independent reply regarding the
allegations of dumping water and discharging sewage into the water
body.

7. They have not mentioned about egc‘roachment and dumping of waste etc.

in Vaiyavur Lake. It is not@¢learyfic e reports as to whether the

Committee is diﬁe

removal @;

Mana en '.s o

to prlvent distharge of sewage etc are effective to makef eie l lakes

ted 0 revisit the

is possibility tln‘ nQ nds’ﬁl‘ﬁ“

birds and convert thc;& into-a b1rd s
, g\ ) ,ﬁi

""""

CIJ
]
]
(¢]

%; to attract more

ary over a period of time

(yearly 260 hectares) and there was no case for the Committee that water
will be available only during rainy season alone. If this can be converted
into a bird sanctuary, what are all the steps to be taken and what is the
prdbable cost for this purpose may also be mentioned in the report. It is
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also to be noted that Government of Tamil Nadu has sanctioned funds for '
eco-restoration of water bodies in Chennai and one of the objective is to
attract birds. R

9. Pollution Control Board is also directed to file independent report

regarding the action taken aga1 )st._the Municipalities and other local

10.The Committeas

Collector,@ /

1nOAN0@f dthesameby

31.03.2020, otherw1se th e liable to pa pensatlon as per the slab

*

provided in one of the order‘s of thé Prmmpal Bench in that case.

12.They are directed to file their respective reports to this Tribunal on or
before 10.08.2021 by e-filing in the form of Searchable PDF/OCR
Supportable PDF and not in the form of Image PDF along with necessary

hardcopies to be produced as per Rules. w/%/
- Dist rest 0@
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13.The Registry is directed to communicate this order to the members of the
Committee, District Collector, Pollution Control Board, Forest Officers,
Public Works Department and also to Chief Secretary and Principal
Secretary, Environment, Tamil Nadu for their information and submitting

their inputs regarding the obse " ns made by this Tribunal of the

probable possibility of conve‘(t’tm: ﬂlﬂlﬁ a bird sanctuary, though it is a

man-made lake.

d ‘F%spod he, filing § ependent response

i
P,

14.For appearance

and also f

District/Fdrest O ?
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